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Order dated 24,6,05
Heacs m.J’M‘PattnaikiLioéﬂulsel ‘or

i\

e

applicant ard Mr,0.N.Ghosh,lLd.Counmnsel for th
- Respondents,

By filing a Memo dtd.24,6,85, the Responie.
nts Bave disclosed that the Responient Raile
ways have already implemented the order dtd,

2343494, passed in O,.A,Nos.504, 605 & 606 of

e

suppert ¢ f the statment made,

1999 with regard te pay protectiom of the

applicants, In
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a copy of the o ffice efderNo.45/2005 dtd,
16,5405 along with of<ice Memo dtd.16.5.95
in respect of ®ach of the applicants have been
filed by the Respondents in this recard,

The Ld.,Counsel for the applicant cenfirms

the above statement,

Having regard to the above facts of the

|

case, mothing survives in this 0.A, fer furthen

adjudication,

Accordingly this O.A, is disposed of being

infruectuous,

Copies of this order be given to bath the




